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This course was also approved by the 
Prime Minister and the President.

It will thus be seen that approval 
to the proposal to appoint Shri O. N 
Vohra was accorded in the usual 
course and had no link whatever with 
the decision in that case. Indeed, it 
wa<? accorded well before the conclu­
sion of that case so that no -suspicion 
should arise that the outcome the 
Kiftfa Case determined or could de­
termine the decision of the appoint­
ment of Shri O. N, Vohra as Judge. 

It *s only the notification of his ap­
pointment that, for 1he reasons men­
tioned above, was held up for some 
time This notification is now pro­
posed to be issued.

I am sure Members of this House 
including those on the Benches of the 
Opposition will agree after this re- 
citol of facts that the imputation of 
anv motives is most unfair to Govern­
ment as well as the Judiciary.

12.48 hrs.

MATTERS UNDER RULE 377

MR. SPEAKER: Now matters un­
der Rule 377.
(Inlerruptions) * *

MR. SPEAKER: Nothing will be 
recorded. Now Mr. Dhondge.
(i) D am ag e  caused  to  the S t a t u s  or 
N etajt  S u b h a s  C h a n d r a  B o s e  a n d  

M ahatma  G andhi I n  A ndhra  P rad es

 ̂ : m* m&t
w  377 $ sto $ tttc qrfafiw  Trajfar 
**** $ mm  qft ^  t o t  wrn wwwi1 

3 1 iftanrft
*  tit 23 1979  vt faN t
g’jw ŝjf 3f̂ r vt 53*17 ginft g p #  fS'for'Bt*

303P^t 1979 
if if vtQ&i irtrfr tit

y  V  % for tflfr *m 1 1 *

c irn?rwr 1 1 w*r fcr fcfr *m t l  S 
wrroff tit $r tits tnrctor for gsrr $ 1  
w  srarrt tit ^ firems qfa*r fttmf 

tit ̂ rfar h to *reft qrcjtaxr jprit
g ifa vt Tr«? TWff tit ferarrr JTOfTPfr, 
I w f t  $ q?*rm ft  «R*r *7# tit *rt»r vrat 
i  1 m  1

(ii) M ah arash tra  S tate  R oad T r a n s* 
po r t  C o r p o r a tio n

SHRI R. K. MHALGI (Thana): Sir, 
under rule 377, I wish to raise the 
following matter:

According to the provisions of Sec­
tion 23 of the Road Transport Cor­
poration Act, 1950, the Government of 
Maharashtra and the Central Govern­
ment provide capital contribution to 

the M.SR.T.C.: m the ratio of 2:1; 
This capital contribution is provided to 
the Corporation in order to enable it 
to meet the expenditure of capital 
nature, such as purchase of ohasi ,̂ 
lands and machinery, construction of 
depots, bus stations etc. The M.S.R. 
T.C. started incurring losses from the 
year 1970-71, and by 1974-75, the 
total accumulated losses were of the 
order of Rs. 1941 lakhs. The State 
Government took several measures to 
supplement the steps taken by the 
Corporation to put its finances on 
sound footing. One of the measures 
was to provide capital contribution 
of Rs. 500 lakhs in addition to the 
contribution of Rs. 100 lakhs already 
paid to the Corporation during 1974- 
75. The State Government also paid 
to the Corporation additional capital 
contribution of Rs. 100 lakhs in the 
year 1976-77.

The addtional capital contribution 
paid by the state government in the 
years 1974-75 and 1976-77 thus comes 
to Rs, 600 lakhs and the share of the 
central government comes to Rs. 300 
lakhs. The central government dis­
owned their responsibility to pay the 
matching contribution of Rs. 800 lafc*f 
on the ground that the ad hoc con­
tributions amounting to Rs. 600 lakhs

**Not recorded.


